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(v) REPORTED NON=-PAYMENT OF SALARY
10 THE STAFF BY MESSRS. ANMSTRONG
Smora LTp, CALCUTTA

SHRI KRISHNA CHANDHA HAL.-
DER (Durgapur); Sir, the Chairman
it the Board of Direciers and Branch
incharge of Calcutta Office of Arm-
stiong Smith Ltd., a subsidiary hold-
ing company of Belapur Sugar and
Alhed Industries with ils head office
alL 12/14, Veer Nariman Road, Bom-
bay, has stopped payment of salaries
W the staff at their Calcutta office for
several months. It has  therefoie,
begome very difficult for the emplo.
Yees to mantain their very exustence
in these hard days. The familes of
these employees and workers are
practically an the verge of starvation,
Mismanagement and malpructices pre-
valent in the administration are res-
ponsible for thig critical situation,
The conspiracy started from last De-
cember aguinst ‘the employees al-
though the employees are ready to
cooperate with the manggement and
are ready to work hard for the smooth
functioning eof the Cempany. The

Dirgctor of thia Company
assureqd in last January that the (}orn-
bany would také appropriate steps
for the smooth runming of tha Com-
PW and algo tg relesse the salaries

of the , but eo far nothing
has been dbne, ‘On the contrary, it
1! fpared ﬂnt Ahe Company might be
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the matter and make a statement on
the floor of the House tb allay the
fears lurking in the minds of the

workers and save them from further
starvation.

(vi) REPORTED ATTACK BEY CERTAIN
ARMED PEOPLE ON NBEO-BUDDHISTS IN A
VILLACGE TN AURANGABAD TDISTRICT OF
MAHARABHTRA
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(vii) REPORTED REFUSAL BY MADHYA
PrApERST TO ACCEPY A

C.B,l. ENQUIRY INTO ALLEGED COLLEC-

TION OF FUNDS FROM INDUSTRIALISTS

™ MaDHYA PRADESH Ag HUGGESTED BY

MmisTer OF TOURIEM AND CIVIL
AVIATION
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